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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH: NEW DELHI 
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Hon'ble Shri justice V.S. A9garwal, Chairman 
Hon'ble Shri V. Sri- kantan, Member (A) 
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R/o ii ii & P.O.-arna, Disurict - .3handwara., 
Madhaya Pradesh. 
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(By Advocate : Shri Sachin Chauhan) 
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exceptions. Fi1in of joint applIcation is permitted. 

OA No.2188/2002 
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(V. Srikartan) 	 (V.5. Aggarwal) 
Member (A) 	 Chairman 
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